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the Government of India’s policy that
no commissions or agency fees shoujd
be paid in respect of contracts secup-
ed from India.

By inducting the Bofors FH-773
Towed Howitzer the Government of
Indiz; have achieved theo follovnz:—

(i) Acquired the weapon system
which, in the technical opinion of
Army Headquarters, was the mos’
preferred.

(1) Acquired it at a value cnea-
per than that offered by its closest
competitor. - :

(iii) Obtained considerable price
reduction from the original bid
which was based on June, 1984 base
prices plus escalation an converted
it into a fixed price contract at the
reduced level,

Government have already categir’-
cally denied the allegations. The
statement issued by Government o
India on April 17, 1987 reads as fol-
lows: —

“Government categorically deny

the allegations contained in th=z
news stories based on the reports
broadcast by the Swedish radio

and television in connection with an
arms order placed on the Swedish
firm Bofors. The news item is false.
baseless and mischievious, During
the negotiationg the Government
had made jt clear that the company
should not pay any money to any
person in connection with the con-
tract, Government’s policy js not
to permit any clandestine or irregu-
lar payments in contracts. Any
breach of this policy by any one
will be most severely dealth with.

The report ig one more link in
the chain of denigration and desta-
blisation of our political system.
Government and the people arve de-
termined to defeat this sinister de-
sign with all their might.”
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on purchase of guns
from Sweden
If any evidence is produced involv-
ing violations of the law, the matter
will be thoroughly investigated and
the guilty, whoever they may  be,
punished. '

—

SHORT DURATION DISCUSSION
ON PURCHASE OF GUNS FROM
BOGFORS OF SWEDEN

MR. CHAIRMAN: Mr. Gurupada-
swamy will initiate the discussion. I
propose to follow a very orderly
debate. I wil] give opportunity fo
everybody. At the same time, I
will see that the debate goes in a
very orderly way.

SHR] DIPEN GHOSH (West
Bengal): Within the House, Chair-
man is the middleman.

SHRI K. MOHANAN (Xerala):
Without receliving any commission,

MER. CHAIRMAN: I am the um-
pire. I am not the middleman.

SHRI M. S. GURUPADASWAMY
(Karnataka):Mr. Chairman, Sir, T
am raising this very important de-
bate on th- Bofors deal not as a cri-
tic. T am raising this debate to find the
truth and nothing but the truth
behind this deal. When this issue
wag widely published in the Indian
Press it created a storm in the
political circles or India both iin the
ruling party and in the Opposition.

SHRI MAHENDRA  MOHAN
MISHRA (Bihar): Not jn the ruling
party; only in the Opposition,

SHRI PARVATHANENI TUPEN-
DRA (Andhra Pradesh): Sir, they
are starting the game again.

MR. CHAIRMAN: I will tell you
one thing, In Parliamentary demo-
cracy, a person is entitled to say
what he wants provided he is within
the limits of propriety and it is not
unparliamentary. Therefore, you



167 Short duration discussion [ RAJYA SABHA |

[Mr. Chairman]

should not go on giving a running
commentary on what they say. This
applies equally to this side also.
They have a right to say what they
like so long as they are within the
limits of propriety and it is Parlia-
mentary. You should not go on
giving a running commentary all the
time. I would request hon. members
from both sides to help me in this.

SHRI M. S. GURUPADASWAMY:
Ty this issue ig very extraordinary.
It has really sent shock waves
throughout the length and breadth
of the country. Liet anybody deny
this, Sir, as the days go on, the
thing is becoming clumsier and
clumsier. The Government of India
had a good opportunity /yeste'i'day,
when the debate was started in Lok
Sabha to come clean. We provide
the Government anather oppor-
tunity here to make a clean breast
of the whole thing.

I went through the statement of
my hon. friend, the Minister of State,
To me it appears as an exercise {in
diversion., He has not met the
central issue at all. Let us know
what the central issue is, what the
principal issue is, what the focal
fissue is. To me the central issue,
the focal issue is, whether bribe or
commission in the guise of bribe was
paid to anybody.

SHRI N. K. P. SALVE:
rashtra):
of bribe?

(Maha-~
Commissfion in the guise

SHRI M. S. GURUPADASWAMY:
Don’t you understand English?

MR. CHATRMAN:. Mr. Salve, you
are breaking the rule.

SHRI
Nadu):

V. GOPALSAMY
He always does it.

(Tamil
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SHRI M. S. GURUPADASWAMY:
I think you wunderstand English.
(Interruptions).
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MR. CHAIRMAN: Let him make
the issue. Somebody will reply
from your side.

SHRI M. S. GURUPADASWAMY:
I am on thig centra] issue, whether
any bribe or consideration or
commission has been paid to
Indian parties, to people who nego-
tiated the deal or to somebody else,
As my friend put il 1t statement,
the words used are ‘ Indian Poli-
ticians’. I do not mind using the
term ‘Indian’ because they are also
Indian. The ruling party is also an
Indian ruling party. Therefore, I
do not mind that at all. I use this
phrase, that lis, whether any bribe
or commission or consideration was
passed on to Indian politicians. If
so, which party has received? 1Is
it the Janta party, is it the Com-
munist party?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
IN THE MINISTRY OF DEFENCE
(SHRI ARUN SINGH): May I seek
a clarification? I am a little con-
fused on this. The hon. Member
may not like it but I want to under-
stand, are you suggesting that the
statement does not refer to the cen-
tral theme of whether any bribe has
been paid o gn Indian politician?
Is that what the hon. Member is
trying to convey?

MR. CHAIRMAN. Hce said the
wordg ‘Indian politicians’ have been
used. This includes politicians on
thic side as well as on that side. (In-

terruptions) . You ars unnecessarily
obstructing the  proceedings.  Will
you please sit down?

SHR1 ARUN SINGH: In

the statement the Government have
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categorically denied this, Therefore,
the centraj issue has been addressed.
Let me make this clear.

SHRI M. S. GURUPADASWAMY:
Why are you so panicky? Let me
go on. After 2ll, wou have got a
right to reply. I am using your cwn
phrase. Why are vou afraid? You
are afraid of your own phrase.

SHRI ARUN SINGH: 1 am not
afraid. You are tog brilliant to

suggest that, I have not been able to
unclerstand what you have stated,

SHRI M. S. GURUPADASWANY:
The central peint is whether any
money has been passed on Irom
Bofors to anybody in India wrongly.
That is the issue. The Minister of
State has denied in his  statemem
that nothing has been done, nothing
suspicious has been done by  the
Gavernment of India or by the par-
ties which negotiated the deal. And
he also quoted the denial of the
Government of Swecden I thig re
gard. 1 take it, there has been a
denial. T also know—I1 want him to
correct my statement—that a, aide
Memoire  wag  submitted by the
Ambassador of Sweden here tc the
External Affairs Minister reganding
this deal. 1 want to know whether
this aide-memoire +was submaitted
to the External Affairs Minister
voluntarily by the Ambassador on
hig own or on your request. If there
is a request. If it is beeause of a
request, I would like to know what
is the nature of your request to the

Ambassador. I would like to know
that.

Sir, Boforg is one gf the ten big-
gest companies in Sweden. It has
got large influence both in the

business world and in the political
world in Sweden and the Govern-
ment of India, after going through
various procedures. J thought that
the weapons of Bofors were ideal for
the Indian| conditions. I am  not
disputing the quality of the weanons

on purchase of guns
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at all.  This is outside the purview
of my debate. I am not a techni-
cal person. There are bciter tech-
nical persons who are competent to
decide upon the quality, the
standsrds of th, weapons. I am
concerneq with the pay-offs the
kickbacks involved. I take it
that the Government of India made
it very clear during the deal that they
do not enterta’n middleman, agents
of any sort. Butg it has been cont-
radicted not once but twice or thrice
by the Swedish Radio representatives
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znd w¢ got the newg from the
Swedish Radio. The Prime Minis-
ter said that the ncws emanated

tiom Delhf. There is a report in
the Hindu of today here that the
spckesman of the Swedish Radio has
contradieted this. The spokesman has
sai¢ that the news has not emanated
from Delhi; it has emanated from
Sweden, from them. He has owned it.

Secendly, he has; said that he has
got reports ang documents to prove
that bribes were given to “top poli-

ticiang” in India to ‘“key Defence
personnel”,  These are the words
uzed. “Key defence personnel’—.

Wi are the words used. I am
guoting. That ig all. It may not
be correct. 1 am just quoting. I am
prepared to give benefit of doubt to
the Government of India; I want to
give it. Why are you afraid?

Furt’hei-, the correspondent, Mr.
Nilsson, hag saiq this today, after the
debate ¢of yesterdey where K. C. Pant
tock the position that there was no
prima  facie case for enquiry. My
boint is, there {s a prima factie case
for enquiry. He hag said today in
his interview with the Hindu corres-
pondent that he stands by the state-
ment of the past. He ha; reiterated
that money was paid to Indian par-
ties. Four instalments have been
paid already in the months of Nov-
ember ang December__32 million
kronor. Still more money has to be



171 Short durativy discussion [ RAJYA SABHA )

(Shri M. S. Gurﬁpadaswamy}

paid and he ha; given the name of
the bank—the Swis; Corporation Bank
in Geneva—and he has given the
name of the code, ‘“‘Lotus.” The
1ecipient hag got an account iy that
bank under tha name “Lotus.”...
(Interrupticns) . ..

SHRI KALPNATH RAI (Uttar
Pradesh): Symbo} of BJP.
SHRT M. S. GURUPADASWAMY:

If BJP had received thg money. ..

SHRI RAM AWADHESH SINGH
(Bihar): Lotus mean; Rajiv.

SHRI LLAL K. ADVANI (Madhya
Prade-hY: The Sanckrit word for
latus iz “Rajiv.”

... {Interruptions) ...

MR. CHAIRMAN: Both will be
recorded. Tt ig all right. Please go
on.

SHRI M. 8. GURUPADASWAMY:
‘But if the BJP has received the
money, I think they stand crucified—
they should be. They can’t escape
the charge.

Sir, they have said, they have not
shed the responsibility. The ques-
tion i3 why they diqd not come out
with the names of the parties? 1
can understand that. I alsg raised

it. Why has this Swedish Radio
not come out  divulging the
names of the parties concerned,

who have received the money? Why?
Therefore, they have said this. In
good time they are going to divulge
the names also—and they have al.
ready divulged one name. The
Statesman has already come out with
One name: One Mr. Chadha was
their agent functioning here. Second-
Iy. they have said—thig ig also in
the press—that the representative of
SAB aircraft here was: operating on
their behalf. The SAB aircraft be-
longs to Sweden and the Delhi rep-

|
\

-the third one.
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resentative of SAB aircraft operated
in this deal. Both the things have
been given. I would like ty know,
stiil, it you have got apny informa-
tion regarding these things—even
after the publicity given to these
names. We will be grateful to you,
it will help the inquiry.
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Sir, the SAB aircraft representative,
whese  house was raided sometime
back, wa; released on parole. We
have got the news here, And another
representatives house alo has been
raised here. I think many incrimina-
ting documents have been scized,
according to the press. I would like
to know from the Minister whethey
these incriminating documents sei-
zed by the Government reveal any-
thing at all, any names at all, in this
matter,

.. Bir, the parties here are three: one
is the Government ¢f India, another
the Government of Sweden, the
third—the most important and cent-
ral figure—_is Bofors, The statement
of the Minister of State deals with
two parties and not s; much about
That js very impor.
tant; that is central. There iz denial
of the Government of Sweden and
the denial of the Government of
India. Bofors have not denied; they
have denied only partly. The spo-
kesman of Bofors hag saig that
they have not given bribes, but they
have not waig that they have not
given commission. And they have
evaded the issue. Sir, thig Bofors is
part of a bigger company, that is,
the Nobel Industrie; in Sweden.
The Hindu of today hag published an
interview with the Managing Director

of Nobel Industries, Mr, Anders
Carlberg. 1 quote:
“Without the active political

support of (the Swedish) Govern-
~ ment, it hardly would have been
possible  for us to win this cont-
ract against. competition from
other West European arms manu-

" facturers.”
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And the statement of the Minister

sayg rightly that our Prime Minister )

had talks with the late Prime
Minister of Sweden, Olof Palme.
Nothing wrong in that. But 1

vrould like to know what type of talks
Mr. Rajiv Gandhi hag with Qlof
Palme, whether any record has been
kept at all in the Ministry. There
.must be some minutes. The Mana-
ging Director ha; not denied. He
has only brought in the political
element that but for the Govern-
“ment of Sweden this wou'd not have
MHeen possible.  What doe; it mean?
Mr. Salve " knows English. I would
like him to understang what it is.

Sir, my whole point s, there 1is
someth’ng wrong is;omewhere. There
have beepn pay-offs in some forum

in the deal. I would like to identity
the recipients of the pay-offs may-
be in the army, maybe in the

Ministry. I do rot krow where.
They have got to be identified. Sir.
why, I ask the Government? I am
not charging the Government. This
might have b2en done behing cur.

tain, behind their back. They may
not be knowing things. 1 will give
you the benefit of doubt. I am not

charging that yyu are guiltv, I am
only charging that you are protec-
ting the guilty. If yvou are not con-
vinced that there ig doubt, there is
misgiving, there is suspicion, there is
cloud ard fog in thin o~ffair  then
what shall T say aseut -rou? How
to describe your aMitude®  There
is  a prima-facie case ' ‘basig for
enquiry.

Sir, we debated yesterday and the
other day about the other deals.
They are far minor than the present
one, let me tell you, This deal is
colossal, ard the cther deals were
minor involving less money. There
the Government of India ha; an-
pointed  enquiry committees. Why
are they shirking op this Which is
bigger. more grandalous, more nefa-
Tious. whv? Thevy mav not be irivolv-
ed. I give again and again the bene-
fit of doybt to the Government. The
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enquiry?

~of thig

on purchase of guns.

from Sweden
Ministers may not have been invol-
ved. The Government may not
have been involved. Buy others
might have been involved. What
makes you to shirk from agreeing
to an enquiry?
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It is not only necessary to be
honest but you must also appear to
be honest.  And your virtue should
not be compared tp the virtue of
Cleopatra, it should not be that type
of virtue. I would like you to ccme
clean. And what prevents you from
an enquiry? Why do you laugh at
this?  What prevents you from
I ask you. What do you

conceal? It will be for your benefif.

But, if vou do not agree for an
enquiry, 1 charge, you gre guilty,
1 have got to charge you are guilty.
You are under suspicion., There is
something tg hide. And I am
touching the raw nerve, a vulnerable
point which you want to conceal and
we have been raising. The Congtress
Working Committee met. 7 am glad
at least this matter brought the
meeting  of the Congres; Working
Committee, bigger meeting of the
Party, and a very voluminous
resolution with ‘all the epithéts ~ in
the English vocabulare was passed.
What do you find in that Resoliition?

They say there is right 'reaction
rising: S
SHRI KALPNATH RAI. Correct

SHRI M. S. GURUPADASWAMY:
There is an attack on the stability
Government.

SHRI KALPNATH RAI: Corréect.

SHRI M. S. GURUPADASWAMY:
There iz an, attack on the mtegnty

of the polity..
SHRI KALPNATH RAI: Correct.

SHRI M. S. GURUPADASWAMY:

" There is an_attack on the



175, Short duration discussion { RAJYA SABHA ]

MR, CHAIRMAN: Mr. Kalpnath
Rai, you are incorrect. He goes on
saying correct, correct. 1 said you

are incorrect,

SHRI M, S. GURUPADASWAMY:
He is just supporting me, Sir. But,
you have come in the way. Every-
body takes him in that manner. Sir,
all thase epithets have beep used,
why, 1 ask? If this matter is not
s important has not created a
" storm in their own camp, why this
kind of reaction gnd over-reaction?
Why this panic reaction, I ask? Do
you mean to say Bofors would desta-
Bilise the Government, would desta-

ilise the State? It is sheer immatu~
rity. Has a single incident like this
the potential to dismantle our policy?
Are we so vulnerable? You have
said again that thig is foreign con-
spiracy. Sir, even the super-powers
like America and Russia are talking
in those terms. Let me remind you
of this. Russia ic talking of Ame.
rican conspiracy against Russia;
America is talking of Russian con-
spiracy against .America. China is
talking ahiout the same thing-cons-
piracy of Russia against Chaina.
Even the biggest countries are talk-
ing about this. Why do you play
about it as if these are things that
have been missed by the opposition
or by the country? we are aware of
these conspiracies if there are cons-
piracies, but why do vou read mea-
ning into this deal, which is a nefa-
rious deal, which is a very simple

and small but very vita] mattey con-
cerning

your integrity as
Government? Don’t vou understand
your integrity is being questioned

merely becauge of youyr evasion of res-
ponsibility to hold za inquirys You
mav he innoctent; you may not be
guilty Don’t you, in your own in-
terest 1 say, want to free vourselves,
Hbevate yourselves, from thic calum-
nv that is going on against you? It is
no mere Congress Party and the Gov-
ernment that is involved. It g the
country also which is involved. 1T
fook =! & from a wider perspective.

on purchase of guns
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When the democratic set up of this
country is tarnished, we, democratiz
people, are also tarnisheg to that ex-
tent. The world will think; how is
this democracy functioning? And this
charge, this calumny, this campaign
against our democratic set up,
agaianst our polity, wilj have an effect
on the Opposition also. We belicve in
democracy. We believe in clean and
open Government. I would like this
Government to function clean and
open, It is to our interest; also tg your
interest. Why are you afraid? You
want 10 divide the Opposition inte
right ang left. There ig no right and
left on moral issues. There is no dis-
agresment in the Oppositon on the
basic issues, On a moral znq an ethi-
cal issue, we are all one. This is
Transcendenta) to all the other values.
1 want the ethics, the morality, the
integriy and the honesty of the Gov-
ernment to be established. Here ig an
onportunity I am giving you again,
the second opportunity, We want a
probe. At least consider probe. You
have conceded probe to minor issues.
Mundhra affair ig far far less, Dharm
Teja issue was also smaller, pigm¥
before this issue. Sir, Boforg ig ot
above probe. Please remember
Bofors affaire are being investigeted
in Sweden itself for su»plying arms
illegally to gulf countries, to South
Africa and to Iran also. I am mot
making this point against them. 1t is
our avoweq policy not to deal with
anv company which have dealings
with South Africa. Is it not true that
Bofors are supplying armg to South
Africa? The same guns are being sup-
plied to South Africa. They know it
Where is the secrecy about the
equivment? Evervbody knows except
India about vyour equipment. The
whole world knows about your equip-
ment oxcent Indians. Thig is the per-
verze secrecy you are maintaining
ahnut the defence eguinment here.
Therefore. Sir, you should not raise
these bhogies of conspiracv, sabotage
ana Aastahlisation. T would ke vou
lilta Caesar’s wife tq he above sus-
pirion. You should be in wour own
interest as a narfvr T Aw et -t
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¢-mocratic institutiong in India to be
pulverised, their values to be eroded.
We want to maintain  democracy,|
come what may. In this  context I
demand in the interest of Parliament
institutions we have, such things
should not appear again ang again
with ugly symptoms which will cor-
rode our public life. We will be jit-
acked when you go abroad. We do
not g, abroad as Memberg of the
Congresz party. We go abroad as
Indians, When we are asked, confron-
ted by sich questions with what self-
respect, we answer thege questions?
We have to bow down. It is shamefu!,
Sir te take it as a party matter. It
Jt rot a party matter. It is not your
"own matter. We, you and I are one,
if you are honest. You must unravel

the ugliness of this deal. Who ave the
racketeers behind you?
MR. CHAIRMAN. Three more

minutes pleage.

SHRI M. S. GURUPADASWAMY:
Yes, I am aware, Sir, Who are the
racketeers? Let ug find out once for
all. This Bofor issue should draw an
epitaph to all the future nefarious
dezls. It should bz the end of all the
ugly things that hapven in this coun-
try so far. This is a great couniry.
Sir, if any politician for that matter
ig involved, vou punish him. I kmow
that the Congress party hag punished
its own politiciuns ia the past for
deviations. If our politicians thig side
have receiveq bribeg any considera-
tion wrongly, then, they must be
punished. Therefore, I plead again
and again to agree for an enquiry.
The offence is very, very serious. I

demand finally, Sir, nothing short cf

& Parliamentary probe, high Parlia-
mentary probe to this mattr can
satisfy the public. Let there be a
Parliamentary probe consisting of all
po;itical parties, I don’t mind if you
have the majorty—be there three-
fourths and give us one-fourth. We
are functioning in the Committeeq of

Parliament where party consxdera~

e A nmt mnbbamn AT
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the Public Accounts Committee, in
the Estimates Commitiee, in the Pub-
lic Undertakings Committee and in
imany other Committees, we have
furctioneq as one fraternity. I assure
you, we Wwill not take political advan-
tage of this matter, It is a very sensi-
tive critical issue. You must rise to
the occasion and accept our reasonable
request for a Parliamentary probe and
clear. all the doubts, all the suspicions
and all the misgivings about this deal.
Thank you, Sir,

SHRI LAKSHMI KANT JHA
(Bihar): Sir, in the statement we have
Just heard, a plea has been made for
looking at this issue ¢rom ga natio:zal,
non-partisen point of view and thisis.
an avpeal which I wou.d endorse. Now,
Jet us look at the racts. It was the
Prime Ministt;y of India who took the
initiative in laying dowp that there
would be no commission paid, mo
agentg involved. Speaking from the
Opposition benches yesterday, Shri
Jaswant Singh who knows more about
these things thap most of us do--he
has experience of the army—said that
perhaps. you are being  unrealistic
and you should make room for agents
to operate. That is a matter of opi-
nion. But the stand taken by tae
Prime Minister wag that there sghall
be no agents deployed. In the nego-
tiations carried on, it was a starting
point, the negotiation was not by poli-
ticiang, but by a group consisting of
foup op five senior Secretary level
officers and senior army officers whers
again thic was a pre-condition. This
was again a poiat takep at the high-
est leve] by the Prime Minister of
Indis with ths Prim-= Minicier of
Sweden and then the Prime Minister
of Sweden confirmed it to the Prime
Minister that there is no agent invol-
ved, Now, the2se are baszic facts. Do
they suggest tha+ there i something
which thig Government is trying to
hide? It js this Government which
rreated this limitation, Otherwse, as
Shri Jaswant Singh knows and others
know, in the armg business, there is
a lot of slush. To ehmmate it, the

FROY- T . WENGI R Y SIS S e e
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tive ang took. it with sufficient vigour
10 raise it personally at the level of
the Prime Min'ster, One of the quota-
tions was from the firm to the effect
that without political support, thig con”
tract would not have gone through.
This clearly refers to the fact that tha
Prime Minister of Sweden  himself
gave the assuraace which the Prime
Minister of India hag asked for with-
qut which the deal would not have
gone through. :

Then again, look at the history of
the pricing, the terms etc. What has
.beey the sequance of events in regard
tg priee? Is there any room fo; sus-
picion that something was paid? Then,
what do we inquire into? Allegations
by the press? That is what it amoirats
to, Now, I must say that T am a great
believer in the freedom of the press.
But when I say freedom of the press,
that means freedom not only from
Governmeni but freedom from their
proprietors and press barons. The
talk that one of the editors gof the
newspaper which has peen spearhea-
ding a campaign against the Govern-
ment hag resigned on the ground of
interference by the owner... (Inter-
ruptions).

MR CHAIRMAN: Please allow the
Chair to control the House. If you
behave like this, T have nothing to
40 here.

SHRI LAKSHM] KANT JHA. T am
quoting it from report published in
" the Daily ‘Telegraph’ yesterday by
their corresvondent which made this
very clear, Let us turn ¢g another in-
stance. T am again coming to thi; par-
ticular Bofors deal. ‘The Statesman’
carried the story that these guns were
used in Operation Brasstacks and that

they did not have the comvetenen
which was claimed for them and,
therefore the jowans the offirefs

readine guch a revort. helievinig that
a newspaper would not pl_'int some-
thing false without adequate verifica-
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tion, could well kegin to have doubts,
“Is my life beinz staked on shady
considerations?” But what is the
truth? The truth is that jn the Opera-
tion Brasstacks thege guns were not
employed at all. Furthermore their
competence is not in doubt and what
was reported as a trip by an Indian
team to reverify their competence
actially was a {rip to arrange for the
indigenous manufacture ‘of this eduip_
ment and transfer of {echnology for
this purpose, Now, this is the king of
story the press is feeding us, to my
regret. And I want to ask and pose
the questioy ~ whether there is  or
there should be any law to deal with
a presg story which is false and which
¢2 demoralise the armed forces, Itis
a very serious matter and I think we
shoulq consider it ang T would liké it
to be considered by the Press Council.
I don’t mean we take a hasty view of
that matter because 1 am deeply com-
mitted to the concept of freedom But
there can be np greater enemies of
freedom thap those who abuse it.
Thig is the point.

Now, we have a school of thought in
thig country, which places a greater
faith in foreigp eorrespondenty and
foreign press, ang quotes them with a
great deal of pride and respect which,
to my mind, is misplaced. Actually
this tradition of sensationalism, which
has gnlv ip recent vearg come into our
press, began in Fleet Street when
Lorg Northtliffe tRg& press baron, dec-
lared that it a dog bites a man, it is
not news; if a man bites a dog it is
news. So the whole concept was to
look for the gensational. What has
hatpeneq here i that what hegan as
investigative journalism has turned
into inventive journalism. Ang what
evidence do they have? What material,
if anv, on which the allegations were
based? Ido notknow, They themselveg
sav they will publish it later Wow,
thera iz a commitment on the part of
the Prime Minister that anvone gnilty
will be vunished, which means that an

~ investigation is not ruled out. But you

~a
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investizate when there is a charge
agaiast someone specific to look into.
You don't go on and create an atmos-
phere that every General and every
-politician ig under iavestigation he-
cause of the Presg reports.

I also want {op make one more
roint, Sir, A suggestion has becn
made that there should be a parlie-
mentary probe. Now, if you are seri-
ous about the probe beiag effeclive,
impartial anq convincing, please rea-
I'se that a parliamentary prope will
not do that and I wil] tell you why.

First of all, much of the material
in gny such investigation will be avail-
able outside India, and a parliamen-
tary probe...

AN HON. MEMBER: A Parliamen-
tary Committee can go into it...(In-
terruptions).

MR. CHAIRMAN. No inierruptions,
please. (Interruptions).

SHOME HON. MEMBERS: No. no.
(Interruptions). He should sit qown.
(Interruptions).

MR, CHAIRMAN. If you react like
this, it will be very difficult. When I
am talging action,. why do you shout
like this? You create problems for me.
I am here to control. (Interruptions).
Yes, Mr. Jha.

SHRI LAKSHMI KANT JHA: A
Parliamentary committe, wili not be
able to reach out to those points.

Secondly, a lot of the material which
might be made available to us would
come from the Government, possihly
on a confidential basis. But no Gov-
ernment will come forward to make
available material to a Parliamentary
committee because the parliamentary
inquiry is, by its very nature, open.

Thirdly, an enquiry must be carried
on by a body of people who have an
unvrejudiceq mind, who have not eX-
pressed opinion ope way or the other.
Even in selecting the jury care is
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taken to ensure that ng one is there
who is even remotely connected.
Now, a sug, :stion was made that
in a Parliamentary enquiry we have
the majority from the puling party
and the rest are in minority. That is
not the basis on Which you get at
the truth or come to findingg in an
iaquiry of this nature. So, what is
the position? The position is that so
far it is clear that thigs Government
has taken every possible precaution
to encure *hat there is no kickback,

SHRI NIRMAL = CHATTERJEE
(West Benagal). In future!

SHRI LAKSHMI KANT JHA: No.
In this particular case, and not in
future. Care has been taken.

Fourthly, although there haye been
allegations they have mot been clear,
crystal-clear and specific and such of

them as have been specific have
turneq out to be false.
Fifthly, the Government stands

committed to punish the guilty whoso-
ever he may be and you cannot ask
for more, Thank you, Sir.

- MR. CHAIRMAN: Now, Mr. Dipen
Ghosh.

SHRI NIRMAL CHATTERJEE: Sir,
may I make a submission? Sir, Mr. L.
K. Jha spoke just now and I respect
him very much because of his sophis-
tication. .. (Interruptions).

MR. CHAIRMAN. Therg is no point
of order in this, Yes, Mr. Diven Ghosh.

SHRI NIRMAL CHATTERJEE: Just
a minute Sir. I did not say that T am
on a point of order. T just want to
make one submission.

. MR CHAIRMAN. It will be a point
of disorder. Please sit down. (Inter-
ruptions) .

SHRI NIRMAL CHATTERJEE: I
just want to make a submission, Sir.
(Interruptions).
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MR. CHAIRMAN: Somebody else
can speak on behalf of your party. I
have given the floor to Mr, Dipen
Ghosh and, so, nobody else will be
allowed tp speak.

SHR1 NIRMAL CHATTERJEE: 1
justi want to make a submission.

MR. CHAIRMAN. Submission at
this stage? Under what Tule you are
making the submission? No, T am not
allowing. Yes, Mr. Ghosh.

SHRI JASWANT SINGH (Rajas-
than): Sir, the honourable Member
Mr. Jha meationed m=. 1 just want to
make a submission only. (Interrup-
tions) .

MR. CHATRMAN: No, Nothing will
be recorded.

SHRI JASWANT SINGH: You can
permit me, Sir. (Interruptions).

MR. CHAIRMAN. No. Permission
is not granted, Yes, Mr. Dipen Ghosh.

SHRI DIPEN GHOSH: The only
submission is that you should submit
to the Chair. (Interruptions).

Mr. Chairman, Sir, I clart from the
end part of the statementi made by
the Ministe: of State fov Dafence, Mr,
Arup  Singh  wherein it has been
stated: )

“The report”—meezing, of course,
the Swedich Radie reoort—“is one
more link in the ehain of denigra-
tion and destabilization of our poli-
tical systom.”

Sir, ag the disclosure of cor-
1.00 ».M. ruption in high places follows

more disclosures, the ruling
pariy at the Cenire, oObviously by
Pavilovian reaction, has regressed to
the political rhetoric of early 70's,
which hae foung a mention in the im-
port of the Ministers statement.

Sir, my busic question t¢ the Minis-
ter—amy he is mot present here; Mr.
Jacob is noting, please note—is:
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who is destabilishing whom? If there
is any destablising factor in our
country, in our system. then it is the
Central Governmcaf led by Mr.
Rajiv Gandhi which is destabilising
tha system.

AN HON. MEMBER: No.
SOME HON. MEMBERS: Correct.

MR. CHAIRMAN. I want again to
advise that every Member hag got 2
right to say whatever he wantg with-
in the four parameters of the rules
and conventions. If you go on com-
menting on that, they will not be
keeping quict when you speak. Then
there wil] be no debate, Therefore,
once agaii I appeaj to both sides not
to inlerrupt the other. Hear patiently
whatever otherg have to say. Unchari-
table things are gboken in Parlia.
meat ang they are not unparliamen-
tary. Therefore, please have the
patience {0 heay each side,

SHRI DIPEN GHOSH: Think you,
Sir. Sir, you may reczll that cur
Prime Minister, while electioneering
in West Bengal has called upon the

people of Wost Bengal to
storm the req fort or the red
citadel in hig owp verbiage. May

1 ask: By storming the left citadel,
if there he any, can the system be
protecteq from destabilisation? By
attacking the left forces, radical forces,
in our country, by asking the people
to destabilise the svstem which they
have huilt yw in Bengal can you pre-
vent the destabilisation? No.

Sir, the main question about today’s
dlSCUSSIOn is buying of arms from
Bofors of Sweden, and while buying
or rather while selling the arms by
Bofors of Sweden, whether that firm
had taken the bribe or kick-back or
commission, whatever it may be call-
ed But the question’ is who is this
Bofors? The Bofors supply arms ille-
gally, by violating the ruleg of their
own couatry, to South Africa, to
Israel, to Jran and to Pakistan.

In the

Resolution passeg by 4nh=
AlCcC,

on the Centra) Working
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Committee, while mentioning the
forces of destabilisation while identi-
fyng the forces of destabilisation, both
foreign and internal, the name of one
country has been taken ang the name
of another country has been indicated.
The two countries are Pakistan and
U.S.A. Sir, my question is: Buying of
arms, even without receiving Kkick-
back or commission, from a firm which
supplieg arms to my enemy, does it not
destabilise our country, our system?
Sir, now the leaders of the ruling
party are raising the question I am
not saying ‘bogey’—of destabilisation
or the working of the force; of des-
tabilisation. It is we Communists
who raised it earlier and you Con-
gressite; undermined it at that time.
Sir, there were negotiations already.
But, I am told. those negotiations are
continuing. It has not yet been dis-
continued. At least I am told in
this House that the negctiations is
going on between the Government
of Tndia and the Government of the
U.S.A. for import of high tschnology
for defence research in our country.
If the forces of de:tabilisation

are
identified as those backed by the
U.8. imperialists, then I may put

twn que:ticns: By entering into an
agreement with the U.S. imperialists
to import high technology for the
purpoze of defence research in gur
country, are we not running the risk
of dstabilising our system angd defence
vapability? Sir. in sanlv to a question
tai-ad in this House bv my colleague,
Mr. Sukomal Sen, it wa- stated that
when the U.S. team had visiteq this
country t, take part in the negotia-
tions. they were allowed to inspect
507"e  ¢f the Dafence sitas in  our
country, some of the defence instal-
lation~. Although a -unplementary
was raised. in the name of cecrecy.
the places of those defence installa-
tions were not mentioned. Sir, my
question iy thiz. If the cituation is
su~h as reflectad in thre C.W.C. re-
so'fian of ftha Conepeec Ty anpd as
reflected in the venlv of the Minister
o'f State that the force: of dectabiliza.
tion, both foreign and internal, are
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at work to destabilise our polity and
to destabilise our economy, then does
not the premission given to the U.S.
defence team to visit our dJefence
sites and installations run the risk
of destabilisation of our defence pre-
paredness or our defence capability?
I would rather like to have a speci~
fic reply to these questions.
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It has been mentioned in the Reso-
lution about the chilean experience
and about the Latin American expe-
rience. We know - the history and
how the chilean system was destabi-
lised and how the system of various
countrie; in Latin American was des-
tabilised. Through whom was it
done? Through multi-nationals.
Through western multi-nationals. By
adopting a new economig policy, you
are opening the doors and sending

invitation to the we tern multi-
nationals, particularly the U.S.
multi_nationals. Therefore, by this

doeg this Government not run the

risk of destabilising the country’s
economy? Will you put this ques-
tion to your leader? I know that

there are various Member; on that
side who are genuinely afraii of
these forces of destabilisation. But,
will vou please put this question to
your Leader that when in the Reso-
lution it was mentioned that the for-
ces of deztabilisation are at work to
destabilise the polity and the eco-
nomy of our country, the very same
Government is  inviting Western
multinationaly and US multinationals
to take part, to invest, in which
field, not in the field of producing
cotton textile:x but in the field of
preducing  telecommunication equip-
ment. in the field of producing defence
equinment? By that, d, vou not ex-
poie the country‘z pdlity ang eco-
nomy t, be manipulated by the US
imneriflists? The time has come to
™nly to thi: gquestion when you
have wour:alf raised this question of
force: of destabilisation. T  would
ask, T woud expect my hon collea-
gue, the Minister of State for De-
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[Shri Dipen Ghosh]
fence, Mr, Arun Singh, to reply be-
cause he is looking afler Defence
Rescareh and Development.

Sir, Mr, L, K. Jha has pointed out
and in the statement also made by
Mr. Arun Singh it hag been mention-
ed that there has been no commis.
sion agent and that no commission
was paid to any agent. Obviously, 1
believe. I believe in the statement
that the Defence Ministry followed
strictly the instruction of your Prime
Minister which Mr. L. K. Jha has
pointed out and which Mr. Arun
Singh ha; mentioneqd in the state-
ment that no commissicn agent was
appointed or rather Boforg were told
that there shall not be any commis-
sion agent and there shal] not be any
commission to te naid to any agent.
But what is the charge? The charge
in this case 1is not paying of com-
mission to a duly apopinted commis-
sion agent. The charge iz of
bribing. The charge is of bribing
the Indian high politiciang so
that India buys equipment from
the Bofors. Sir, what is the
fact of life? Mr. L. K. Jha
was in the Administration for a
long time. He had a varied expe.
rience. And he had come across in
his long administrative life many
instances of giving and taking bribes
in the Government. But, Sir, when
anybody givies any bribe or anybody
takes any bribe or receives any bribe.
does he pay or does he receive it
leaving behind any evidence to be
handed over to any inquiry com-
mission? Bribe is always dealt with
under the carpet.

AN HON. MEMBER: Under the
table.
SHRI DIPEN GHOSH: So, Sir,

here the charge is that under the
code name °‘Lotus’ thig banking ope-
ration haq taken vlace through a
bank account in a Swiss bank which
my colleague, Mr. Gurupadaswamy,
has referred. Sir, Lotus ig the
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national flower of our country and
may bk 1 wonder whether lotug name
was taken  because the bribe was
given to the first national party in
our country. Somebody had stated
that ‘Lotus’ is the election symbol of
the BJP. But I checked up when I
was told that the Sanskrit meaning
of ‘Lotus’ ig ‘Rajiv’. I do not want

to draw any inference between
the two. It is left to vou Sir,
from the Statement 1 see that

thers are four competitiors — apart
from the Bofors of Sweden, of
Britain, of West Germany, of France
and of Austria. Is it so?

SHRI ARUN SINGH: Three, olher
than Bofors.

SHRI DIPEN GHOSH: Four, then
it wag shortlisted to two, one of
Boforg and one of France. Sir it has¢
beea explaineq here that st two stages
the talk haq taken place between
representatives of two Governments,
one in order to certify the quality or
the purposefullness of the equipments
which we wanted to possess and
another was the prices; and at two
stages it is reported. And also in the
statement indications have been given
that our Prime Minister had to take a
meeting or had to discusg the matfer
with his counterpart of Sweden.

SHRI ARUN SINGH' May I juSt say
a word? Thank you for yielding. The
prices were not discussed with the
Government of Sweden. The Govern-
ment of Sweden has pothing to do with
the prices. The prices were discvssed
with Bofors, which is a Swedish com-
pany. The Government of Sweden wag
not involved in any price negotia-
tions. I have not said so anywhere in
the statement. I just want to make
the factual position clear.

SHRI DIPEN GHOSH: I am not
quoting the newspapers because after
Mr. L. K. Jha's tirade against the
press, I am afraigd to quote from a
newspaper. But, however, I will be
quoting from the statement of the
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Minister where it is said that there
wag a price negotiating committee
headed by a senior official of the
Government of India and surely that
price negotiating cOmmittee was
constituted to negotiate the price.
Exactly so... ’

SHRI ARUN SINGH: But not with
the Government of Sweden.

SHRI DIPEN GHOSH: But Bofors,
exactly, At twg stages din the Prime
Minister intervene.

SHRI ARUN SINGH. On the sub-
ject of prices?

SHRI DIPEN GHOSH: One is gbout
tha quality. To certify the quality of
these equirments.

SHRI ARUN SINGH. Where?

MR, CHAIRMAN: I think Mr. Arunp
Singh must take down all the points
to ke explaited hy him in his reply.

SHRI DIPEN GHOSH. All right. T
quote from here. I am confining to the
statement, 1 the case of Bofors. op-

portunities arose during the visit of
Mr. Karj Johan Aberg, Permanent
Under Secretary of State Foreign

Trade of the Swedish Government as
well as durine pgrsonal consultations
betweep, our Prime Minister and the
late Mr. Olot Palme. The aforesaid
position hag been confirmed by Mr.
Aberg in a statement made by him on
April 17, 1987 regarding the Bofors
contract with India. So, it appears
that the Prime Minister had to inter-
vene at a ccrtain stage before finalis-
ing the deal with Bofors of Sweden to
buy all thiy equipment. And two
parties were there. The megotiations
had takepn place or talk or whatever
you calf it, had taken place between
Rajiv Gandhi and late Mr. Olof
Palme. And Sir, all the circumstan-
ceg ang whatever you may call it,
the circumstantial evidence suggests
and the fact of life also is that the
ordinary people in the street will
believe or are inclined to believe
that when other competitors aye be-
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ing slighted, and the orders are being
placed on a particular firm so in the
ethic oy philosodhy of business, frec
businesg world, scme dea] has beea
made under the carpet. This is the
suspicion. I am not saying that it is
a fact, Thig is the suspicion and I
quote, not from a mewspaper, which
Mr. L. K. Jha had quoted, and whom
he  described as, not that much of
what sha]l 1 say, dependable news-
papers, But at least the owner of this
newspapzer is the hon. Member of this
House and it appears that the news-
paper is very close to the ruling party,
that is, ‘H.ndustan Times’ and I quote:
from the editorial of this newspaper
of 8th of April: “The reasonsg are not
far tp seek. Funds are needeq in ever
larger amounts to finance party and
electoral activity. Until the repeal of
the bap on comnany donations in 1985,
the Government had left no avenues
open for the political warties to receive
legal contr’bution: Between 1980 and
1985 industrialists were puzzleg at the
drop in demand for political contribu-
tions. The belizf that the party was
being funded by kickbacks on foreign
contracts, including arms deals, was
fuelled ag much by the absence of
any other source of funds as by the
rumours beriodically made by the .
rounds in Delhi of large kickbacks
having been raid on the Sea-Harrfers.:
the Mirages, the Jaguars, and so on.”

AN HON. MEMBER. And the Birlas
should know. L

MR. CHAIRMAN. He is only ten- -
dering evidence.

SHRI DIPEN GHOSH: This is the .
question. There is g strong suspicion;
even factually this is a suspicion az
to wherefrom the political or elec-
tioneering  activities of the ruling .
party are funded. The other day,.
there wag a news item, even in a
national daily, that for two obser
vers who went to Calcutfta in connec-
tion witn the selection of candidates
and overseeing electoral preparations
of their party a bill amounting to
Rs. 4 lakhe for their lodging in a
hotel. has been  submitled to the
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Pradesh Congress-I. Thai is the bill
that has been  submitted by the
hotel. So, I am referring to Yhis mat-
ter only to bring home the point that
a huge amount of money is needed
for conductizg political ang electo-
ral activities of the ruling party.
Wherefrom does it come? The suspi-
cion has been expressed by the
‘Hindus‘an Times in its editoria] com-
ment that upto 1985 lega) contribu-
‘tion by the commnanies to political
parties wag hanned. Only ip 11985 this
ban wag lifted. Wherefrom thev could
get money unless there were kick.
backs on foreign contracts? o that
suspicion has to be removeq from the
minds of the people.

There has been 5 denial by the
‘Government above the existenc, of
any commission agentg or any kick.
back agents, But the newsman nf
the State Swedish Radiy has threa-
tened — the other day I saw — that
fhe will disclose the list of the reni-
pients. Sir it is apprehended that
more uncomfortable disclosureg will
come out. So, Mr. Minister, it would
be in the Government’s interest, pot
only in the interst of the country.
not only in the interest of the nation,
it will be in the Government’s In.
terest to reveal the facts, rather than
let others do it in driblets. Therefore,
Sir, T would call upon the Govern-
ment side to accede to ouy request
anj set up g Parliamentary Com-
mittee because g Parliamentary
Committee can mainfaiy the secrecy
of the documentg they will process
through the evidence they will pro-
cesg through and, at the same time,
they can bring out the truth to the
knowledge of Members of Parlia-
ment. In this respeet, I do not agree
with Mr, L. K, Jha whep he said
that a Pavrliamentary probe will not
be jmpartial Sir, for his enlighten-
ment, I would like to quote what the
late Mr. Feroze Gandhi Wwho was a
Member of the Lok Sabha, had said,
while demanding the getting up of a
Parliamentary Committee to go into
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the Mundhry scandal, With yeur
rermission, Sir, I quote:
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“I demand that the Government
institute an enquiry into this ques-

tionable transaction. There i3
already a precedent for such
action. Wrilen charges less sericus

thap this were levelled against the
Industrial Finance Corporation, the
then Finance Minister, Mr. Desh.
mukh. appointed a Committee and
the Chairman of that Commitiee
was a Member from the Opposi-
tion. Let us hope that our Finance
Minister will follow the example
of his predecessor. Mr, Speaker,
thiz debate has been a very heavy

strain on me both mentally and
physically. It has not been easy
to collect all these figures and

place them before the House in a
concise way, because the transac-
tion goes into lakhg ang lakhs. An
unfortunate thing has happened.
But I do not think there is any
reason to be ashamed of it. I am
a champion of the Public Sector I
was one of the persons who cham-
pioned life insurance nationalisa.
tion.”

Thig is for Mr. Jha and Mr. Singh.
He said:

“I am not ashameq to face an
enaujry. 1 would like the public
to know., I would like the Gov-
ernment to know ang I would like
Memboars of Parliameny to know,
that in the Public Sector when
such a thing happens we are pre-
pared to fece an enquiry and get
at the bottom of it.”

Again, he said:
“1.hope, the hon. Finance Minis-~
ter will accept this suggestion of
mine and appoint a Committee in

which thig Housz would be well-
represented. 1 would prefer a
Committee of this House. I am

not much enamoured of the word

“udicial’. 1 think, we are quite
capable, We can look after this
enquiry. T hope in the end, that

this small suggestion of mine will
be acceptable.”
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I do not know whether Mr. Rajiv
Gandhj will follow his father’s foot.
steps or he will chooge his mother’s
footsteps. But I would expect Mr.
Arup Singh to accept my proposal,
this smalj suggestion of mine, and
agree 1o set up g Parliamentary Com-
mitte, Thank you, _—_—

ME. CHAIRMAN: Mr. Bhandare.
You can start and then we will ad-
journ for Iunch.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr. Chairman, I am a little
sad when 1 rise to speak because I
felt there were far more important
questions which coulg be discussed,
like the killings in Punjab, the agita-
tion over Babri Masjid. .,

SHRI M. S. GURUPADASWAMY:
We have been debating. (Interrup-
tions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, may I con.

tinue afterwards? They are not al-
towing me to speak.
MR, CHAIRMAN: The House is

now adjourned for lunch and we will
meet again at 2.30 p.m.

.;.
I

i

The House thep adjourned
for lunch at thirty minutes
past one of the clock_

The House reassembleq after lunch
at thirty-three minutes past two of
the clock. Mr. Chairman in the
Chair, : o

STATEMENT BY MINISTER

TI. Regarding the incident of fire
which damaged some of the units of
the Directorate of Extemsion under
the Ministry of Agricu’ture and a
shed belonging to the Food Corpora-
tion of India on the 19th April, 1987,
fa Pusa Complex, New Delhi.
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THE MINISTER OF AGRICUL.
TURE (SHRI G. S, DHILLON) Sir,
A fire broke out on 1941987 at
about 9.20 A.M. which damaged some
of the unitg of the Directorate of
Extension and g shed of the Food
Corporation of India, The cause of
the fire is being investigateq and
the extent of the damage is being
assessed. Preliminary  assessment
indicates that the damage to pro-
perty, other thay the civil structures,
maybe about Rs. 50.00 lakhg in the
case of the unity of the Directorate
of Extension and about Rs. 1.36
lakhs in the case of Food Corpora-
tion of India. No injury or loss of
life has been reported.

Minister 194

Senior officers from both the de-
partments have yisiteq the site of
the ﬁre,

SHORT DURATION DISCUSSION
ON PURCHASE OF GUNS FROM
B_OF(_)BS OF SWEDEN — Contd,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Thank you, Sir.
Ag 1 was just mentioning before the
recess, there are very very more im-
portant questiong and yet when I
find that the opposition is insisting
on raising this question intp the
merits of which I will go a little
later, T tried to ask myself what is
the reason for this, I look at the
coincidences but I fail to be con-
vinced that these are mere coinci.
dences starting from Fairfax Admit-
tedly, it wag the result of a fight
between twp industrial houses, a
dog-eat-dog fight, which engulfed,
unfortunately because of throwing in
of a towel by 5 press baron, all the
democratic institutions in our coun.
try. It engulfed the press, it engulfed
the Government and it also engulfed
the Members of Parliament and I
had occasion to say that we must
put a stop to this sort of our parti-
cipation in private feuds, _. .7 -



